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Particulars to be examined 

Is the appeal competent ?
V

a) Is the application in the 

prescribed form ?

Endorsement as to result of examination

■ b) IS' the application in paper

book form. 1
' c) Hawe six complete sets of the 

application been fijked ? '

3i . . a) Is the appeal in. time ?

,, h) If not, by how many days it '

' is beyond time?

c) Has suffieient case for hot

iTisking the application in time, 

been filed?

4 ,  Has the document of authorisatior/-

Uakalafenama been filed ?

5, Is the application accompanied by
B.D./PQstal Order for Rs.SO/-

6 ,  Has the'certified copy/copies

■of the ord0r(a) against which the 

application is made been filed?

7 ,  a) Have the copies of the

documents/relied upon by the 

; applicant and mentioned in the 

application, been filed.?

h) Have the documents referred,

■to in ,(a) aboue duly attested 

by a Gazetted Officer and 

numbered accordingly ?

c) Are the documents referred 

to in (a) aboue neatly typed 

in doublo sapce ? ■

0, Has the' index of documents been

filed and pagrring done, properly ?

9 ,  Have the chronological details 

of representation made and the 

out come of such representation 

been indicated in the application?

10. Is the matter r ^s e d  in. the appli­

cation pending before any court of 

Law or any other Bench of Tribunal?
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12.

>1,

1 3 .

15.,;

1 6 ,

17.

jl^articulars bo bo Examined : '

"Ara the applicatior/duplicate 
copy/spare-copies signed?

Are'extra .copies of the applibatipiji 

with Annoxur.Gs filed ? .

a) Identical with the Original ?

b) .Oefoctive ?

c) Wanting in Anncxures

Nos. paqcsNos ?

Have the file size envolopes 

bearing' full addresses of the 

rospondents been filed ?

Are the given address the 

registered address ? ,

Dô  the names of the parties 

stated in the copies tally with 

th^sp indicnted in the appli­

cation 7

Are the translations certified 

to be ture .or supported by an 

. Affidavit affirming that they 
are true ? , ,

Are the facts of the case ' , .

mentioned in item no. 6- of .the 

application ?

a) Concise ?. .

.b )  . Under distinct heads ?

c) Numbered consectivoly 15

d) Typod in double space on one 

side of the paper ?

Have the particulars for interim 

order prayed for indicated with' 

reasons ?

Endorsement as to result of -examination

19.. 

dinesh/

Whether all the remedies have' 

boon nxhausted.'
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as the case

r r V
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H»n*ble Mr» DiK> Aorawal#
1

Heard Mr, 3«P«Sinha counsel fer the applicant,

m il*  ,
Issue n«tlce te respondents t« file ceunter 

affidavit within 6 weeks t* which the applicant
I'

may file rejoinder, if any, within 2 weeks 

thereafter

List this case en 28-11-89 fer erders/final hearing 

may be.
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Dated? 13 .7 .199  2.

Hon'ble Mr,Justice U .G . Srivastava, V .C , 

Hon*ble Mr. Kox. Qbawaj Member (A) __ _

This is an application' for clarification 

of para 6 of the judgement & order dated 6 ,9 .1991  

despite the fact^ thatstrequires no sUsi^BSkxmxxxxx 

clarification . Hence, this application has been 

unnecessarily filed and does not create any ground. 

The app:.Ration is accordingly rejected.

(i^ka)
' V .C .
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RESERVED

CENTRAL .M5MINI3TRATIVE TRIBUNAL, ALLAHABAD

CIRCUIT BENCH

luc]<:now

Original Application No. 143/89

Smt. Kamlesh Kumar, widow of 
Late Prem Narain Srivastava & 

others Applicants

versus

Union of India & others Respondents.

•Hon.Mr. Justice U.C. Srivastava, VC . 

Hon. Mr. K.Obayya, Admn.Member.

(Hon.Mr, Justice UC .Srivastava, VC)

The applicant, now decesed and now represented 

by his four legal representatives, filed this 

application praying that he may be promoted in the 

higher grade of ps 2000-3200 from the date his juniors

1 .e . respondent Nos. 5 /6  have been promoted and paid 

difference of pay from the date of promotion of 

respondent 5 /6  in the grade of Rs 200G-3200 and s eniority 

of Stenographers be e6),mbin^d for further avenue c£ 

promotion as being done on other railvjays.

2. The applicant would have retired by this time 

from the service. Undisputed position appears to be

that in the Northern R:ailv;ay, the Senioritypf Stenographeis 

working in the accounts and executive unit are separate. 

The proximate cause of the applicant for approaching 

the Tribunal was that the applicant who worked for 

Ih  years inthe office of District Controller of Stores^ 

^lambagh,Lucknow and when, had few months only to retire.

4/
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was transferred to Northern Railv;ay in the accounts

• section, Kew Oelhi, for, which he expressed, his inability
i ' '

I to join and stated that.he belonged to executive branch

and he would be transferred on the said post which

carried higher pay scale .It  appears that the seniority

of Stenographers working in Extra Divisional O ffice , i .e .

Stores Depot, Loco Workshop, Carriage and W^gon Workshop,

A.lambagh, Lucknow and Workshop Electrical Engineer was 
! ;

.combined for further promotions vide G .M .’ s letter

dated 8 .7 .5 1 .

j .

! 3. In the year 1958 the applicant was posted at

Delhi temporarily. The, applicant's grievance is that 

he being senior to respondent Nos. 5 to 8, vjho were 

appointed as Typist in the grade of l?s 950-1500 in the 

Sxtra Divisional Office while'the applicant vas appointed
I

in the grade of E?s 1200;-2040and they have been promoted

! to the grade of v.s 2000-3200 while the applicant^as not

promoted and he v.̂ as shifted to the Accounts side, though

he had his lien on the executive side. He had been

requesting that he did not belong to the accounts side

and such requests had been accepted and he had given the

instance of one Raj K u m arw a s  taken on executive side

without losing his seniority and he got promotions in

executive side. This averment made by the applicant, has 
! , ;

not been refuted by the respondents in their  counter

reply. According to t îe applicant he, having qualified

in all the selections, he v;as entitled to grade of Rs 2000-

' t 
3200. In the year 1965, the petitioner v̂ ras again transfer:^

to Lucknow in Accounts side and then he could learn

that the respondents have been promoted.The applicant

1 /
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made representation in respect of the same but his 

representation was not allowed anc’ he was . transferred 

to Delhi on the accounts side in the grade of rs 2000-3200 

only a few months before his retirement, which he did

not accept in these circumstances as he claimed riqht

in executive side where he had a 3-ien,

I

4, The respondents;have resisted the claim of

the applicant stating that the applicant was posted

in the Accounts unit, as a result o£ administrative

decision,though t h e 'averment made by the applicant is

that no option \ms taken from him and no od nsent was

taken for being shifted to accounts side ^nd it  has

been further stated th at  the applicant was holding

a lien in accounts unit, as such he cannot be

transferred to any other unit and inthis unit(accounts)

he was sent as he was rendered surplus firom DCO/AMV

but the averns nts made by the applicant is that

juniors to him. k h k s  should have been directed .to report

to G .H . , Northern Ra'ilway, New Delhi, when the applicant

was directed torepiort, have not been refuted and a v ery 

t
evasive repl;^as been gi^en.

5, In the rejoinder, it has been stated that the 

applicant's claim from the beginninghas been that the 

applicantvas appointed against a permanent vacancy, 

though it was initially  a temporary appointment, appears 

tobe correct. The applicant has claimed the benefit of 

working 18 months continuously in the control of 

D istrict Controller of Stores vide decision of the
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I

R a i l w a y  Administration dated 3 . 3.72.From 1he facts 

stated above, it  is^thus, clear that the applicant 

was sent to the accounts side and telil belonged to tte 

executive side. T h e ,  applicant’ s grievance is that as 

a matter of 'fac;t it; is the juniors vjho should have 

been declared surplus. The applicant stands uncontrover­

ted. The instance which has been given bythe applicant

i .e .  of i^^fcates that the posts were

intetchangeable. The applicant belonged to the executive 

side. Jf  bevwas isenb .'t0 ';^ e  accijtints sidej-Where avenues 

of promotion v/ere much less ywhere the persons junior 

to him got higher promotion on that side, is fully 

supported by the documents on record. As a matter of 

fact t  is the junior most who should have been declared 

surplus and that it  is interchangeable and the applicant 

has been claiming that he belonged to executive side 

and promoted toexecutive side in preference to his

juniors. The administration's decision should not be
i

arbitrary and should not make such classification which 

is not permissible;. Accordingly, t he plea raised by the 

applicant that he' has not bean given fair promotion 

is not without merit.The respondents did not consider 

the positionof the^ applicant in due perspective' and 

wrongly treated him that he had his lien on the accounts

I 'r
side without placing any.,-material on the record,hlave 

banked upon their *entire claim ich, does not

support the pleas which are on record. In this case 

a direction could ihave been given to the respondents 

not to discriminate the applicant regarding interchang- 

ability  but it  will be expedient, in view of the facts

-4-
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of the case that an opportunity be given to the 

Department to consider the matter.

6 . Accordingly, we direct the respondents that in 

Kumar
case Shri‘̂ S.aj/î -as been transferred to  executive side

the applicant shall also te given the benefit of the
to applicant

same and in c ase some of juniors/have been promoted, 

obviously, the applicant shall also be given promotion 

v;ith effect from that date his juniors in the executive 

side, unless legally he was not holding lien on 

the accounts side and in c a s e  he is found entitled 

for the sarre benefit, which may be m.ade, may now be 

notionally given but the pensionery benefits v;ill be 

given to the applicaht,,/, taking into consideration 

that last pay drawn^would not be less t?ian that c£ 

ttea-'tieê -s-ion .Let a decision be taken vjithin three 

months from the date of cDmrnunication of this order 

by the relevant authority.The application stands disposed 

of finally  in these terms.

Lucknow Dated: ■••91.

r
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Sircviit t

Before .the-'-^ntral Ac3niinijstrative Tribunal, Alldiabad,
■ Circuit Bench at Lucknow,

, Be,

ir’r m  Narain Sr iv asta v a .................   ^p lic an t /P etitio n er .

Versus.

Union of India and others  ...............Re^ondents.

y

V

Index.

S .L .H o . Parti>culars

■ Conig,nation N o .I .

1 , Petition

P ^ e s

j

2 . Letter No.80-iUDM/C/5/17 
dated 2 2 ,1 2 .8 1 .

Conpilation Ifo.2.

3 . Panel of stenogreg^h'ers 
Issued by the Rciilway, Service 
Cominission, Allahabad.'

4. Offer letter for appointment 
as stenograoher issued, by 
D .C .O .S .^  N .R ly ,, <M.arnbagh  ̂

Lucknow.

5 . Photostat cot̂ 'y of G ,M ,(p )/
NDLS letter No,939-E/22 (Eiid) 
dated 12 ,4 ,5 7  to continue in

‘ .the office  of DCOS/iSlOTibafh,

6 . i:^hotostat copy of apti^lication 
dated 12 ,1 ,5 7  from Sh.!prem 
’Kerain Srivastava,

7 . ir'hotostat copy of application 
of Sl-i. P ,N ,  Srivastava dated 
5 .1 2 .5 7 .

8 . t^hotostat copy of WM/Loco/CB-LKO 
to DCOS/LKO.

9 . Photostat copy of G .M .(p)/NDLS 
letter No.752-E/53-II (Eiid) 
dated 8 .7 .1 9 5 7 ,

10. .t^hotostat copy of letter 
No,80-iiDM/C/5/l7 dated 2 2 ,1 2 .8 1 .

11 . Photostat coisy of representation
dated 4.1.82-. »

12. Photostat copy of Reminder dated 
17 .1 0 .8§  to the aoDlication 
dated 4 ,1 ,8 8 .

1 to 11

J / 4

i9

Annexure No,

1 1

2 ,

3.

4 /1

4 / I I

5

6

7

8 
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In the Central Administrative Tribunal Allahabad 
Circuit Bench at Lucknow.

€5<*tir«l A<SOTii®5smilk'%

Circoit

Sate ef XiCfipt Uy PdS{,..rrrT

* * '1 ^  {}\Zy

M y ( f / '

yea rs , s / o 'f ^ * ^ ’

a . Ut W J u  r \ Sm M ri^y t,i(£ f. ' 4 f - J ^  

y . i6 J a i A ^  N a L n  s t ^ s t a v a .  .

lŝrV\, /'-^WrvA Srivastava# resident of Rly. Qr,
Aiamba#!, Lucknow .....P e t it io n e r .

 ̂ y l^i/yV ^ -Versus.

Union of xndia throu^ the General Manager#
Northern Railway# Headquarters Office, fiaroda House,
New Delhi,

i) General Manager (Personnel)/Giief Personnel Officer, 
Northern Railway, Headquarters Office, Baroda House,
New Delhi,

) Financial Adviser & Chief Accounts Officer
(Administration), Nortiiern Railv^ay, Headquarters Office, 
Baroda House, New Delhi,

'̂ 4) Senior Divisional Accounts Officer, Northern Railway, 
Divisional Railway Manager’ s Office, Hazratganj,
Lucknow.

5) Shri K .K . Chetwani, Confidential Assistant to 
Divisional flail way Manager, Northern Railway,
Hazfiatganj, Lucknow,

j 6  syiri R.K. Kain, Confidential Assistant to Chief
Medical Officer, Northern Railway, Indoor Hospital, 
Hazratganj, Lucknov/.

y ()  Shri Mchan Lai Srivastava, Confidential Assistant 
to Additional Divisional Railway Manager ( I ) ,
Northern Railway, Hazratganj, Lucknow,

Shri Shyam Kij^ore Srivastava, Confidential Assistant 
to Additional Divisional Railway Manager/II,
Northern Railway, Hazratganj, Lucknow . , . .  Respondents.

1 • Particulars of the order against v^ich 
apnlicatlon is made ?-

Order No,940-E/95 (Eiid) dated 17 ,12.81 of 
General Manager (personnel) conveyed vide P .A , & C .A .O ./ 
Administration's letter No,80 ADM/C/5/17 dated 22 .12.*81 
for not giving due seniority on executive side (photostat 

cony enclosed as Annexure”®^).

2* Jurisdiction of the Tribunal s

The aoT^licant declares that the subject matter of the 
order against which he wants redressal is within the 
jurisdiction of the Tribunal. ,

Contd,, , ,2
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3, Limitation t

- f

The ^ l i c a n t  further declares that the a^nllcation 

is within the limitation t>eriod prescribed in Section

21 of the toinistrative Tribunal Act, 1985.

Facts of the case : '

4 .1 , That the petitioner was selected by the Railway 

Service Comroissionv^ iailahabad for the nost of 

Stenogranher for ar»T>®intment in Lucknow, Moradabad 

and M l^ a b a d  Divisions/Region. The name ©f the 

ar>nlicant was at S .L . No.7 of the ^anel. On receipt 

®f the advice from the General Manager (e) Northern 

Railway, New Delhi vide letter N©,22©-E/32-III(Eiid) 

dated 31 ,3 ,1956, the Distt. Controller of Stores, 

now D ^u ty  Controller of Stores, Northern Railway, 

Alamba^, Lucknow, had issued offer letter -N0 . 20-E/ 

Pt*XI dated-2 1 .6 .5§ Annexure 2 ), for ^ijpointment 

as stenogrssoher in scale Rs,8G-220 (now Rs.l2GO-2040).

•The petitioner had acceoted the offer of the said 

nodt and was aonointed as stenogranher in scale 

Rs.80-22G on 30 .6 .56  in the office of the Distt. 

Controller of Stores, Northern Railway, Lucknow,

4 .2  'Riat Si, H.N.Misra, stsnograoher was working in 

R .D .S .O ./LKO  was reverted due to discir>linary 

measure on rsunishment from R .D .S .O ./  Lucknow and 

was T)©sted under the Control of Distt. Controller of 

Stores, Northern Railway, Alambagh, Lucknow. Gn 

receint of information from R .D .S .G , for the reversion 

of Siri H.N, Misra, the then Distt. Controller of 

Stores, Alamba^, Lucknow, intimated'the position to 

General Manager (iPersonnel) and reguested him to 

post the petitioner in any offices g£ Lucknow as 

there was oraly one oost of stenogranher in Distt: 

Controller of Stores, <aiambagh, Lucknow. The G.M, (j?) 

reiislied that the question of rjosting the aoolicant will 

arise only when he is declared suEblus from D .C .G .S ., 

Northern Railway, Lucknow office (ohotostat cony 

enclosed as Annexure 3 ),

4 .3 . m at  the petitioner also requested vide his

annlication dated 12.1.57 to G.M.(|i), N .Rly., New 

Delhi to post him in any offices at Lucknow as juniors 

to him were working at Lucknow but no renly was 

received (-ohotostat co^y enclosed as iVnnexure

Contd,. . .3
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4 ,4 , Ihat the petitioner was scared from the office

of the Distt: Controller of Stores# l^forthern Rail'way, 

^ambac^, Lucknow and was directed t© reoort to 

G.M,(p) Northern Railway, New Delhi, for further 

posting, after nutting 1% years service in the 

office of District Controller of Stores, Alambagh, 

Lucknow, althou#! juniors to him were not Soared to 

re-»ort to G .M ,(p ), Iferthern Railway, New Delhi,

4*5 Ihat the seniority ©f stenographers working in 

extra-divisional offices, i .e .  Stores Desot,

Loco Workshop & Carriage & Wagon workshop, Alambagh 

& Workshon Electrical Engineer Lucknow was combined 

for nurther nrorootion vide G ,M ,(t» )*s letter 

Nb,750-E/53-II (Eiid) dated 8 .7 .57  and dated 

(Photostat copy enclosed as %inexure 6 ) , Ihus 

the junior most stenograoher ^aould-have been 

declared sumlus and directed to report to G.M,(jp) 

for further posting,

4 .6  That the G.M, (p)/HDLS posted the petitioner under 

the control of Financial Adviser & Qiief Accounts 

Officer, tforthern Railway, New Delhi vide

letter No.940-E/95(3iid) dated 2 ,1 ,58  as temoorary 

measure. The t5etitioner was given assurance that 

he will be roosted back in executive side at Lucknow 

shortly,

4.7 That the r>r©motions of the steno§rar>her from 

initial grade (Rs,80-220/1200-204G) are as under j-

(i) Grade rs, 80-220/1200-2040 - posted with hssttt
grade officers.

(ii )  Grade Rs,1400-2300 - with Sr. scale
officers.

(i i i )  Grade Rs . 1600-2660 - with Jr. Administra­
tive officer,

(iv) Grade Rs,2000-3200 - with Head of the
Denartment,

4 .8  That the rsremotions are made by virtue of seniority 

and selection, 'Eie t>etitioner is senior to 

Kesnondents Nos, 5 to 8 by virtue of date of 

anoointment and selections and is also ©rmanelled 

for r^romotion to hi#ier grade Rs.2000-3200.

Contd,.4,
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4 ,9  That the nosts of higher frades in Accounts Branch
j

are very few and are centralised in Headquarters 

Office, Northern Railway# New Delhi. So the t>etitioner 

had been requesting| G .M ,(p ) , N .Rly,, New Delhi for 

his posting in exesutive side (non-accounts) as he 

originally belongedi to executive side but !  his request 

had not been acceded to,

4 .10 , Shat Shri Raj Kuniari, the then stenofraoher to

P.A . & C .A ,0 ,, Northern Railway, New Delhi, ^^counts
i

hand, was taken on iexecutive side without losing his 

seniority and he got nromotions in executive side 

and has retired frĉ m there as senior scale officer,

4 .1 1 , Ihat the seniority of stenofraphers of executive & 

Accounts/ Iforthern j Railway, is separate in Northern 

Railway only while ^it is combined in N.E, Railway and 

other Indian Railways. It should be combined in 

Northern Railway too as stenographers who are working
I

in Accounts Branch would never get ■oromotion in 

grade Rs,2000-3200 at lAJcknow or in other Divisional 

or extra-divisional offices at different places,

4 .12 , That the resnondents Nos. 5 to 8 were aonointed as
i

typist in grade Rs*^50-15G0 in extra-divisional

office of Lucknow Miile the r>etitioner was annointed
!

as stenogranher in grade Rs,1200-2Q40 in that Unit

have been Dscomoted in scale !?s,2000-3200 in executive

side , , . I

4 .1 3 , That the avenue of oroinotions of the tynists are
i

two sided- one as,Sr. tyt>ist and other as stenogranher,

and if tybists qualify the test of stenogranhy -
i

they are roosted as stenographers, 'Ihe resnondents 

Nos. 5 to 8 were ©riflnally appointed as tynists 

and were subsequently r^romoted as stenogranhers in 

Pjs,1200-2040 an,d they they were junior to the 

applicant one grabe below,

4.14 That the ^etition'er is entitled t© get his ir>r©iiiotion 

against the r>o«ts occunied by the Resoondent No,5 & 6 

by virtue of a-inliicant's seniority and Anointment 

made initially iri executive side.

-  4 -
i
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4 .15 . That the petitioner is stilX holding his lien in 

executive side# as he never received any communication 

for susnension of his lien from executive side. Thus 

he is entitled for promotion ©n the basis of 

seniority of steno§ra-shers maintained in the office 

©f Divisional Railway Manager, N .Rly,, Lucknow.

4 .1 6 . That the rNetitioner has qualified all the selections 

for nromotions and is also selected for promotion 

to higher grade fte.2000-3200# but due to non-availability 

of nost in ik::counts at Lucknow could not be nromoted

as stenogranher in frade Rs.2000-3200.

4 .17 . Ihat the Respondent Nbs. 5 to 8 v«Si© are juniors to 

the petitioner ĥ siye been promoted in higher grade 

Rs.2000-3200 whereas tlie petitioner is still working 

in grade Rs.1600-2660 under the control of Senior 

Divisional Accounts Officer, D .R .M ,'s  office#

Northern Railway, Lucknow.

4.18 That the seniority of sten©§raphers working under 

the control of Divisional Railway Manager, Northern 

Railway, Lucknow and other extra-divisional offices 

at Lucknow is combined for promotion to trade 

Is.2000-3200 excenting the stenographers of -^counts" 

Branch working in Lucknow,

4.19 lhat the resnondent ffes. 5 to 8 were working in 

extra-divisional unit where the petitioner was also 

working and were very junior to the r>etitioner, 

but have been nromoted in grade Rs.2000-3200.

4 .20 .  lhat in 1965 the netitioner was again transferred 

to Lucknow in Accounts side and it was revealed 

that respondents Nos. 5 & 6 have been promoted in 

scale 2000-3200 and -posted with the officers of the 

grade of Head of Denartment in Lucknow though they 

were junior to the petitioner. There is no riost of 

Head-of Deosrtment at Lucknow in Accounts, thus 

the petitioner could not be nromoted in grade 

Rs. 2 000-32 GO.

1.21 % a t  the petitioner Made representations for his 

posting in executive side at Lucknow because the 

petitioner is holding his lien in executive side at 

Lucknow, but authority coror^etent to transfer the

Contd.. .6
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T^roner action and turned down the request of the 

•oetitioner vide letter dated 17,12.81 (nh®tostat 

cony enclosed as Annexure 7 ) .

4 .22 , 5hat the ?stenogranher , as per yardstick, is 

posted in hifher grade Rs*2000-3200 with Head

©£*■ Deoai^tment and there beinf no nost of Head of 

Denartment in ^counts Branch at Lucknow, the 

petitioner could not be T^romoted while there are 

5 nosts of H .O .p , in executive side i .e .

D.R.M./LKO, iUDRM (l)/LKO, ADRM(II)/LKO, CMS/LKO & 

CWM/ii<0 and juniors to the petitioner have been 

nromoted at Lucknow vrith these officers.

4 .23 . Ihat there are three nosts of stenogranhers

in grade Rs.2000-3200, in-Accounts Branch Headquarters 

Office, New Delhi , the petitioner was nrorooted 

against one of them at New Delhi, but the petitioner 

is not in a position to proceed on transfer too Hd, 

Qrs. Office, New Delhi. He is due be-'retired

in 7/1990 and has to be settle'd'at Lucknow. H'e'has 

built his house in Luckbow-by’taking-loan from'

*'Railwa^'^^ministration whiĉ ^̂ ^̂  deducted from

tiis 'g'alary every t^onth', ■ Children of- the- petitioner 

'■‘̂ e  alBb 'fetting education at Lucknow and if he

■ ■•proceeds to. New Delhi^^ education,©f his children

- will. be. disturbed as the syllabus-of the U.f . State 

and Delhi State are different. Besides the 

petitioner will be in financial loss because ©f 

double establi^ments and high living cost at Delhi. 

He is slso not keeping good health due to advanced 

age.

4;24 That the seniority,©£ the stenographers in other 

Railways is combined with the executive and 

Accounts for further avewue of nromotion but in the

• Northern*.Railway it is separate. Thus the 

stenogranhers of itcounts Department working in 

Divisional and extra-divisional office, who are 

senior and entitled to this grade Rs*2000-3200 are 

not getting their nromotions due to separate 

seniority of ^counts and non-accounts (executive).
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4.25 ®iat the-tyt^ists Vitoo qualify the test of 

st-enogranhers are riromoted as stenogranhers 

deoartmentally and further avenue of r)r©motion 

is made in stenographers cadre. -The resnondents 

Ncs. 5 t© 8 were aorointed as tyy^ists ©rifinally 

but have more avenue of promotion in executive 

side and they being juniors to the petitioner 

have been nromoted a s , stenographers in grade 

Rs. 2000-3200.

4.26 That the petitioner would have been >^r©moted 

as stenographer in grade Rs. 2000-3200 from the 

date-of promotion of respondent No,5 & 6 if 

the petitioner would have not been transferred 

irregularly and roosted in ^counts side. He 

would have automatiGally been promoted before 

resnondent Nos, 5 & 6 who are junior to the 

petitioner and this anomaly would have not arisen,

4 .2 7 . "niat the lien of the petitioner was never suspended 

from the executive side. Thus he is entitled for 

his further avenue of promotion in executive side 

oh the basis of seniority maintained at Lucknow,

4,28 Tbat the seniority of stenographers who are

working in Lucknow has been combined for further 

promotion and they are being promoted in grade 

Rs,2000-3200 on the basis of this combined^ seniority,

4 .29 . That the petitioner was given his first appointment

 ̂ as per Errployment Notice of Railway Service

Commission Allahabad ri#itly i .e .  in LKO as the 

petitioner was selected for Lucknow, Moradabad & 

Allahabad Division/Region being resident of U.p.

1̂  Taus his transfer to Delhi was against the

Employment Notice and quite irregular as juniors 

to the applicant were working in Lucknow at* that 

time i .e .  at the time of transfer of the applicant, 

(photostat co^y enclosed as Annexure 1 ),

4 .30 . Ttiat the r-etitioner-is at the verge of retirement 

and it will be irreparable loss if he is not 

promoted in grade rs<,2000-3200,

Contd,, . , . 8



-  8 L
1

i

4.31 That the intention of the Rly, Board 

circulated vi'de circulars issued from time to 

time is quite clear that the employees would 

§et benefits ';at the time of retirement whidi is 

also clear frbm the restructuring of the cadre 

in all sides teat no one is retired in lower 

^rade unless he is declared disqualified,

4.32 That the aoplicant has made several reoi^e sen tat ions
I

but all in vaiin. Ihe last representation dated 

4 .1 ,88  and its raninder dated 12 .10 .88  are 

enclosed as Annexure 8 & 9 ,

. . .  . t ,. . . ...... , ...... . .

5* Grounds for relief with leiial nrovislons s

■■ i ' - ■ /

(a) Because the petitioner was orifinally ano©inted 

in the office of District Controller of Stores,
I

Northern Railway, Mambagh, Lucknow against 

clear vacancy as other two candidates of the

same R .S .C . T>an:el,at S,No,,7 & 8. .
1

i

(b) Because the transfer of the r^etitioner to Delhi
1

was quite irregular and it was purely administrative 

error. . i ...

(c) Because the petitioner was entitled for his 

confirmation after having nut in 18 months*
, I

continuous service as stenofranher in the office 

of Distts Controller,of Stores# Northern Railway,

A1 ambagh# Lucknow,
I

(d) Because if the rjetitioner would have-been confirmed 

in grade te,80-22p/12G0-2040 in the office of 

District Conrroller of Stores iilambagh or in other 

offices where his juniors were working at Lucknow, 

then the question of his transfer to New Delhi 

would have not b6en arisen and he would have-been 

automatically promoted in grade Rs,2000-3200 prior 

to his juniors. |

(e) Because the petitiioner is still holding his lien 

on executive side!. Therefore# he is  entitled to 

get his r>romotioni in grade Rs,2000-3200 in executive 

side at Lucknow v^ere juniors to him are working

in this grade.. '

Contd.. . . . 9



(f) Because the seniority of stenocjranhers of 

^accounts and Executive should be combined 

for further avenue of promotion as is being done 

in N.E, Railway & other Railways,

(f) Because the Railway Board have issued directives 

not to transfer, any emnloyee from the nlace of 

their retiroTient # and the r^etitioner is at the 

verge of retirement,

(h) Because the juniors to the petitioners have been 

nromoted in grade Rs.2CX)0-3200 at Lucknow.

(i) Because the typists who joined as t ^ i s t  in 

Railways/ after the appointment of the -netitioner 

as stenogranher and ■nromoted subsequently#

as stenofraphers, have been *>romoted in frade 

Rs.2000-3200 with the officers of the rank of Head 

of Denartment at Lucknow.

(j) Because the -petitioner is senior to the

stenographers v;ho are working with the head of 

De-artment in grade Rs. 2000-3200 at Lucknow and 

the ’petitioner has been deprived of.

6, Details of ranedies exhausted t '

Renresentations made to :-

a) G.M,(|»), Northern Railway, Baroda House,

New Delhi vide i^Jnlication dated 22 .1 .81 

(photostat cony of the decision enclosed as 

Annexure 7)

b) General Manager, Northern Railway# iaroda House#

New Delhi vide annlication dated 4 .1 .38  &

its reminder dated 12.10.88 but no rer^ly 

received, (cony enclosed as Annexure 8 & 9 ) .

7 . Matter not nreviouslv filed or ^ending with 
any oth er->-' court t

®ie sr»plicant further declares that he 4^ad not

previously filed any anr>lication# writ ^^etition

or suit-t-refardinf the matter in resnect of which

which apT?lication has been made# before any court

or any ether authority ©r any other bendq of the

Tribunal' nor any such a^plication#-writ-petition

©r suit is "■endipf before any of them.

- 9 -
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8* Relief Sought :

In vi€w of the-facts mentioned in para 4 above 

the applicant i^rays for the followinf reliefs

(a) Ihe aonlicant be nromoted in higher grade 

Rs.2000-3200 from the date ©f-his junior 

Resr>o«dent' No*5/6-have been nromotedi

(b) Ihe anr^licant be paid difference of nay on fixation 

from the date of nromotion of resnoddent No.5/6

in grade Rs, 2000-3200,-

(c) Seniority of stenofranhers of executive &

Accounts Branches be combined for further avenue 

of nromotion as is being done on other Railways*

(d) Any other relief v^ich the Hon'ble Court may 

consider fit .
a. ^

Ipterim order, if r-,rayed for

Pendinf final decision on the application, the 

aonlicant seeks issue of the following interim

order- , .....  - ■ ■ ■

(a) Tne aonlicant be given the benefit for promotion 

in grade Rs«2000-32G0 imnnediately t© avoid further 

monetary loss as the aonlicant is foing to be 

retired in 7/90.

10, Hie annlication being sulmiitted throu#i 

counsel of the aipplicant,

• particulars of Bank' Draft in respect of 
i^nlication'Fee,

- IG -

Bank Draft No.971491/31/89 dated 25 .4 .89 issued 

by United Gonmercial Bank, I .T . College Branch, 

Lucknow amounting to Rs,5©/- (enclosed).

12, List of Enclosures.

1. Panel of Rly. Service Conroission, Allahabad.

2. Offer of the Distt. Controller of Stores, Alambagh.

3. R ^ l y  ©f G .M ,(p) dated 12,4 ,57 for posting of the
aonlicant in other office. -

4. Renresentation of the a^r^licant for his nosting in
Lucknow dated 12 ,1 .57 . 12

5. & 6. Decision of the Q.M.(p) for s^arate  seniority
Unit at Lucknow. - -

7. R©-)ly of G,M ,(p) for not taking ^plicant  on executive 
side.

8. Representation of -the annlicationidt. 4 .1 .88

9 . Reminder of the annlicant dated 12 .10 .88 ,

Contd.. ,1 1 .
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In Verification.

I , Prem Narain Srivastava, S/o. late Shri H.N. Srivastava# 
a§ed about 57 years wcirking as Confidential Assistant 
t© Sr, Divisional Accc^unts Officer, Northern Railway, 
Divisional Railway Man'ager's Office Hazratfanj, Lucknow, 
resident of Rly. Or, No.LD-llS B, ^ose Mar§, Mambagh,

-  11 -

Lucknow do hereby veri 
No. 1 t© 10 are true t 
believed to be true on

fy that the contents of paras 
‘ my T>ers©nal knowledge and are 
the legal advice and that I have

not sunnressed any material facts.

I Dated 

Place : Lucknow,

Sifnaturefjof the., ^n^icant,

yC(/f̂ C\

Signature of-^Jfg^ounsel 
for the apr^licarvt.

4i i



Forthern I allv»ajr 
Reai3quarters Office 
B îroda House,Wevf Delhi

ro.80ADM/C/5/17

The Senior Accounts ^fficer(W ),
Alambagh, Lucknovf,

£ub;-Representation of Bh.P.^T.Srivastava stenographer 
of your office,

Befj-Your letter No.Sl^I M/B/4/Hep. dated 21-lo-8li-n-ii.-$^
\

In continuation of this office letter of e ven Vn, date<  ̂ . 
24-10-81 addressed to G ,M .(p) and cop^r endorsed to you. 
a copy ofG!'!(P)'s letter Wo.940-E/95/STir*/Pt. TT dated 
17-12-^1 on the subject cited above is sent herewithjg 
£hri P.r.Srivastava stenographer Gr, Ff.426-700(R^'^) of 
your office.riay please be informed accordingly.

( K.Kashyap )

Jr. Accounts Officer/Admn, I'A/As above 

Copy of letter referred to above,

£.ub:-As above
Ref;-Your letters Fo ,80̂ *1 M/6 /5 /17  dated 29-*S-Bl,2-9-81 

and 24-10-81,

/i similar representation^from the above named employee 
was earlier received through vice President UT̂ KU LK O , ti 
copy of the reply issued to the General Secretary,
TTê^̂  Delhi in this regard under this office letter of even 
Tie, dated 3-6-81 after examining the case at length is sent 
herc’j^ith’ for your information.

Copy of letter referred to above.

Subs-As above
Ref;-President UIlMU8cs letter TIo,Sl/tBMU/A/cs/4 d t :28-4-81 

addressed to theCPr,

The request of *̂'h.P F.Brivastava stenographer Gr.B-,425-700 
<F.r) under SAKU)A}WL'Kr for assigning him seniority from 
A/cs W  non-Accounts unit has been examined,Tn this 
connecti'^n it is- advised that th«^bove named employee,on

■ being rendered surplus from was posted in the
A/cs unit as an Administrative decision protecting his 
original seni'^rity.He holds his lien in h/cs unit^which 
is  a separate seniority group, once his.-li.en fixed ‘in A/cs 
unit he cannot fee transferred to another seniority 
group e v ^  on request being in intermediate grade of 
p^,425-700(Ri") and thus he has to seek promotion to next 
higher grade in his accounts seniority gioup.
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I fg-̂ft
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iiAlL-M smVICE COMMISSION, 
19, Albert Rc^id, Allaliabad,

List of oandidatea who have bden dQclared successful in the t 
or Stenographers and recomnended for appointment on Northern jriai]!wfA 
Ra, 80-220 advertiaad vide iSmployment Notice Wo, 17/55 tatsgory No. 
Thair appointment will be subject to thair psaaing the prescribed . 
examination snd verification qf antecedents ©to,, by the Railway c;- 
Selection by the Coinniisaion carries no guarantee of appointment*

■ininatlo ' 
in Qr, " 

r I ) .

iical i  

c m o d ,

Selection held at New De‘'hi on 11 ;12 ,18  & 19 /11 /55 . (H / Cffiv... /

si,. Roll » N a m e Sl. Roll N a m f.
N6, NO. No. No,1 •

i . 202-A Raj Kumar patney (R) 16. 197 A tarn parka ah Mehta (R)
299 Dhanesh ^^att Malik (R) 17. 151 Ranbir Kumar Sharma
129 . Periueshwkri Dass yaiah 18. 252 Jyoti Prakash .Kukh'padhy*.ya

4. 202 Ram Krishan Ahuja (r ) 19. 257 Pindiprolu Sreeniv aa Ra»̂
5 ,, .31 Purshotam Bha{j,wan ^andon 20. 250 Basanta KCimar Modt ;

V 5 6 Biawanth Chakravarty 21. 91 Hukam Chand Bhati \ (R)
/ r " -17 Ganesh Chandra saxena 22. 148 Om pretkaah vij {h\
6. .99 Ashok Kuniar Mehta (R) 23. 66 Satya Dev Mehin
9. Chhotey Lai varma 24, 169 Rajpal Singh Raghava

10. £06 pazlay. Ali_Khan 25. 78 Rajendra prakaah Mittal
11. So 3 Kailash Chandra pharma 26. 304 Ved prakaah. Kohli (R)
-2. 251 Hlkhil Chandra sen 27. 164 Dharam Singh
13. 226 Nasim uddin 28. 155 N&nak Singh Bargotta
14, 298 Krishna Kumar srivastava 29. 195 Karnail Singh .
15. 143 Abdul sattar Anaarl 50. 73 Ra];[ Kumar Kapoor ({5-)

(ri) Refugee, {•;{•) Subject to productLon _of- B*A. certificate,

(Jod'hpur/Bikaner Hegl>-'n)

1. 255 K.S. Kagrajan 12. 29 Hari ciiand Raghava
F"'T • 24 jasrant l.al (R) 13. 248 V. Swaminathan

5. 249 T.V. Krishnamurthy 14. 33 Bhagwati Prasad Misra j

‘±. 13 ShanKar Lai Panwar 15. 246 Dharam parkash .Sharda

'■3 . 36 Mohan Raj sancheti 16. 35 Jotindru Kumar (if)

28 i-ladan Mohan Lai (ft) . 17.  ̂' 
V HcY Rangan

23 shiv Nandan Lall (R) 18. 6 Dev Raj Sachdeva (R)

19 . •Sofind Lai Tuteja (R) 19. -i43 K.R. Bindu Madhav

* « 9 Mohan L-al pareek 20, 37 Roshan Lai (R)

241 Vishnu Kris>j::a wileKar 21. 8 kanmchan Chand

• 5 Bhavran ifath Verma (*) 22. 245 hatan Lai ir/adhaa (fi) (•;;•■!•.•)

(R) Refugee subject to production '.f B.A, certificate, 
✓

(■sKf) Subject to production of inter certificate.

/
P .T .O .

.  • / A  /



* V

To

Kame..:$rV̂

Address

_  Km«dtf /
NORTHtRN RAILWAY

N o . ^  -

Station.... î r£s?^-*AX<L»i 

D ated .... ̂ .  ̂  .’I X ’. .\.

C  o  ■ D . k i£u^ »tv< ^

R e g a r d i n g . tem po rary  appointm ent

Nature of appointment.

C rade  ’.(.^.rr...?..T...f?^.."“ '

Eilic of pay per m en s e m .......

]. 1 am  prepared to offer you a post in Grade and rate of pay specified above 

plus usual Dearness Allowance subject to your {passing the prescribed medical 

examination bj? an authorized liledical Officer of this Ptailway and (for Subordinate 

staff only) production of your original certificates and satisfactory proof in support of 

your age, such as a birth or Matriculation certjficate, &c .

>
2. It must be clearly understood that the appointment is terminable on 14 

'’ ays’ notice on eithfer side exccpt that no sueh notice will be required on return to 

,tl\c absentee in wh.osc place you m ay be engaged in M'hich rase your

 ̂ > will autoroatieally terniinate from the day tlie former resumes dutv. AI'^o 

ju'eh notice will be required if tlic ternunatidn of serviee.is due to yoftr mental 

* physical incapacity or to fo'itr i'emovai'or’ di^r^i.s.s^rtor'sgj’ioljs'inisconduet,

8. Y o u  v.-ill not be eligible for any pension nor any benefit under the State 

Railway Provident F u n d  or Gratuity rules or to any absentee ailowauces beyond 

those-admissible to temporary employees under the rules in force from time to time 

during sueh temporary service.

4. Y o u  will be held responsible for the cliarge and care of Govenim ent m oney, 

goods and stores and all other property that m ay  be entrusted t o ^ ^ . * .  ■

'' ■ » ' '' *r'
■ S, >-You will be required to take an oath of allegiance to the Indian, Dom inioa 

in the form., prescnblg, below—

sscear/solemnty il̂liljjtijil'at I 
lu) and bear true_^allc!riance to Sjt^ia and to tlie Con stitution^India

■’ 136̂  office. So

j ^ . , d o  sscear/solemnty iî li|;jjn 

^  ijl^ia and to tlie Const'itu'■

/^^a«>eit^^hsfed^n(iW ;}w i:. I  p'ill loyally darrj out the duties t>| 3 
help •m’e'̂  G od .’" ^  ^

as_

Note.— Conscientious objectors to oath taking m ay  strike out the worii 

“ sw ear”  from the above declaration.

v „ „ _ .
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Copy of letter ,Wo.939 E/22 (Siid) dated 12 ,4 .57 from 
the Seneral Manager ( P )B a r o d a  House, Sew Delhi to the 
Distt.Controller of Stores’, Lucknow.

Sub:-Application of Shri Frem Narain Stenog 
of this office for his absorption on 
,return of Shri H.N. Misra stenographer

Ref:^ Your letter no\Conf/12 of 12 .1 .57 .

■

In the circumstances explained in your lette

I,

quoted above, the question of posting of Sh Frem Nar? 

will arise only when he is declared surplus. He shou' 

therefore continue in your office for the present.

Sd .B .L . Madhok 
for General Manager (P ) .



tr

To

The General Manager (F ) , 
Northern Railwayi 
Baroda House,
Ne\j Delhi,

Through i- D.G,0.S.»4M?~LK0. 

dir,

Re;-Absorption of ohri Pre® Harain ^jrivastavfi 
otenographer5D.C.O .3 *s> Office,41ambagh, 
Luckno’̂ j on ret«rs of. Shri H.H.Misraon
from deputation.

with due respect I beg to subsnit 
your favourable and kind consideratioEi

as under, for

In the Month Oi I'ijvember, 1S55 I vas declared 
su'^jessful in the gxaminatioa of otenographers and* recoisiraeaded 
for appoint®etst on the. Nortnern Railvfay by the Railway 
oervice Commission, Ulahabad, vide its parjel dated ^ * 1 1 .6 6  
and my name vas ?th out 0 ? the 15 candidates selected for  ̂
illlahabad/Moradabad &  Lucknow Region,

accordingly I was appointed in the office of the 
Distt.Controller of otorss, iN.?dy., &lamhagh, Lucknov in the.. :
vacancy caused by the temporary doputatioR of Jhri H.H.Hisra "
stenographer to the Rr^ilway Research, Lucknow. It is understood, 
that ohrl .'LN.Misra is expected to come back very shortly * ’
as the ter© of the Railway Metric Committee is going to be ?
expired snd as such sy ,transfer from this office is obligatory*’ ^

I. h»ve settled down in Lucknow and could get . 
accotamodation to live in, after asperienciag a great
difficsjlty of mo're th'-Jn tv.o ®cnths due to shortage of 
accorewodaticn hers. If I s'?! tr.'insferred to some other ot°-tioa 
I shall *te :^3ira. put into trouole as the house problem in 
every city is vsry acute, furth^raora 
brother will be disccnti.iued and the

!, educ<ition of my younger^ _  
course of his steadyteady

will be changed as the iyllabus ©f the Luckn©w University is 
different to th^t of othars.

Utid<3r th« circumstances, I request you to very 
kindly absorb me, Divisional oupdt’ s. Office or bxtra 
Division??! Offices at LuCKnow so th&t my above rosntloned 
prcblerss ni»y be solv£?d.

sar^e panel, 
beldi'g
been fcrfred

3-4 Cfu-jdidr̂ tes after ray name, from the 
ha^'^ jeen gprolnted ifs D .3 . Office Lucknow ar.d are 
appointed (as a new panel of 90 stenogrfiphers has 
t^tsxicRSK in tho month of Joveinber'SeT I may be posted in 
some other offices at Lucknovr prior to the taking over-, of*.
>:ihri Mlsra here* ”ven i l' I ani posted some time before the 
taking over of Misra her« t'T5 !;.C .'^.d./fuMV will be kind enough 
to relieve «ie as soon-ns the order of my posting in aoine 
other offices at Luckaow is received from your office.

^fted ; 12.'1. 5 7 .

0/c

Yours faithfully,

CPrem Nnyaln drivastava) 
^^enogrn!her, 

n.C . ’ s . '  vf fie . n.y. ,
Mn.r.O'ii’.h, Lucknow.



Ihe General Manager (P).,
Northern Railway^
New Delhi. ;

l^irough s- Proper Channel.

Sir, j

Sub:- il)sorption of Shri Prem Narain 
Srivastava, Stenographer.

• 0 4 •
\

I  beg to submit, as under, for your favourable 
and kind consideration

1 . -i^ter being selected from the Railway Service 
Commission, Allahabad, I was posted in the D .C .O .S ,
Office  at Lucknow in 1956. As the house problem in every 
big  city is very acture I had to face difficulty  in 
getting a house. However, after living in a hotel

for about 3-4 months I could get a house and could settle 
down at Lucknow, *tien I took over here I came to know 
that the post purely temporary as the permanent 

stenographer who had gone on deputation to Railway Research 
Centre Aiambagh will come back after few- months. Under 
the fear tliat once I have settled down at Lucknow and will 
be transferred to some other place, which was very 
troublesome, I applied to your office vide my ^p lic atio n  
dated 1 2 .1 .5 7  and 11.5*57 requesting that I may be posted 
in sone other office at Lucknow. Tae DCOS/LKO had also 
written that he has got no objection in s;oaring me even 
before the permanent stenographer comes back from 
deoutation." But your office  informed that I w ill be posted^ 
when I will be rendered surplus or the exact date of 
my surrjlBS is known vide your office letter 
Nos. 932 E/22 (Eiid) of 1 2 .4 .5 7  Sc E-435/G-II of 6 .6 .5 7 .

2 . Despite my request and difficulties  e>;plained in 
.the cpplications mentioned in para 1 above, I was not 
posted to the office of ViM/Loco/CB~LKO v;here there were 
two vacancies at the time I  had applied. But candidates 
very junior to me have been posted there and in D .S . Office- 
at Lucknow.

3 . Ihe exact date of my being surplus from this 
office  has been intimated by the DCGS/LKO vice his 
D .O . No.lSE of 4 .l i .5 7  to Shri Dev Prakash, S P O (III ) , 
b it  I  have not been posted so far.

4 . There still exists a vacancy of stenogr^her in 
the office  of v'l.tV'Loco/CB-LKO as one stenographer has 
retired there which is clear from his letter lSb.95E/steno 
of 18 .7 .5 7  ( copy enclosed). At ^resent a senior most 
man amonqst the sten-'graiDher in Gr, 80-220 of Loco Shops 
is officiating in Igr. 200-300 and h is  vacancy is lying 
vacant. Tae nost jof stenographer in §r. 200-300 is a 
selection post and if this roan is not selected and revert€= 
then there w ill be a vacancy in our unit as all the 
stenoarapher of all extra-Divisional Offices form one 

•tfnit for“ the nuroose of promotion to higher grade.
Tais has been decided by your letter No.752-E/53-II 
(Eiid ) of 8 .7 .5 7 .  I can there be very easily  posted

Contd.^*2
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Copy of letter Sc%95V55teno dated 18#7»S7 from 
l^ ,̂^oco/CB-LKO to IJOQS/hKQ m\d copy to others.

V-

Subj- i jpomfetloB of etonog^a '̂^!^^s gr.SC^SgO 
to^gfcdG ^ 0 » 3 0 0 .

• • • f «

there has occuppcd a meantf ot stcoodrapiie? 
in the 63Pa<lQ 2DO-3CO which is n selection pco^ end It ?*s 
r r€^05c3 to holS a solection of tlae eligible cco? î^ate8 
to fill it a^. It hao bscis doeli^cd hy tho Gonsrsl Kf̂ osgor (F) 
vide his letter JTo*752*2/53*11 (1^10 «Sa*icd 8*7*i0F7 th*̂ t 
the stoflographcrs in grade a)«»220 employed in v^rlc^s 
GjrtT8*»Divisional officea sltu<stod at Lucknow ^13 form 
cas unit for th® purpose of further pronotton to jrado 
TO»3?X>. i aiMl'j thcPafoFQ, tic glad ii yoa ylll r^e^s® 
toulfih this office eorly ulth the t̂ cr̂ Jiec prirtlctilarE of 
the ptjpfflfinQnt stenogpaphops* in grado 80«»220 Intiisatiiig 
tho ouffibcr of posts permanent snd tosporsry sanctioned 
f0P;-70UP office In the «nrlous grades.

t

i*

Vi
___
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■  ̂ 63 • I j. iiii i d)

*!l?he; B i ‘V i s i o n a ]  S u p e r i n t e n d e n t ,  

" 'iiicknow.

Dated 8th J u f e  1967,

■ ■ ■

Sub:-Promotion of Stenographers
P.S.80-P20 to grade 8s*200-3C0.

Refs-Your letter No.767-E/I/IA/Steno 
dated 2 .7 ;66 ,

• f • • •

' It has iDeen decided that the Stenographers

Grkde 8S.80-220 employed in the various Bxtra Divisional 

Offices - situated at Lucknov; viz. Works Manager (C&W)UvC, 

Works Man^^ger (Loco), Lucknow, D .C .O .S ., Lucknow and 

W .E .E ., -Lucknow., will fora one unit for purpose of 

fur.ther promotion to'̂  grade Ks.200-300 against' the posts
. ' V l  , ■ ,  - T _4 . ■

■ " . "fc ' ' ' ' • .
in these O fH ces . i'he stenographers working in the

• i^iiv ision al Superintendent's Office, Lucknow will form a 

group by itself.

4

t
%

. >-i?"

, Sd/- ■ , .

■’* for General Manager (F ),

■* ' copy to ,

Manager, Cioeo), Lucknow in i'eference to his 
letter No.€/^/S7 dated 1 .4 .57  to Shrl H.'.Chopta,

$ ' J^anager (C&W)-, Lucknow.

^5.C,0.3 ./Lucknow. ^

ir-n-; /-I- '1; \ ■:

■ V-' - ;.,V
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Fcrthern I allway 
Heas3quarters Office 
B^^rofia House,New Delhi

ro.soAr>M/c/s/i7

The Senior Accounts ^fficer(WJj 
Alamlaagh, Lucknov,

£ ub:-Representation of Sh,P*^^,Sriva3tava ster^grapher 
of ynur office.

HGfj-.Your letter T-Jo.BlAl M/B/4/iiop, dated 21-lo-8li-n-ii.-^^
\

In continuation of this office letter- of e ven dated • 
24-10-81 addressed to G.M ,(P) and copy endorsed to you, 
a copy ofGl-KP)*s letter !'^o,940-E/95/El*fr^/Pt. i t  dated - 
17-12-Cl on the subject cited above is sent here\rjlthj:t 
£hri p.r.Srlvastava stenographer Gr, p^.425-70o(R»’0  of 
yo'^ office.m ay^lease be informed accordingly,

( K.Kashyap )
Jr . Accounts rfflcRr/Admn, h-A/hs. above

/
Copy of letter referred to above,

£ub:-.As above
Ref:-Ynur letters Ko, SO AIM/6/5/17 dated 29-8-81,2-9-81 

and 24-10-81,

A similar representation,.from the above named employee 
^jas earlier received; throufih vice Pres.ic'ent uTlKU LUC, A 
copy of the reply issued to the General Secretary,
New Delhi in this regard under this office letter of even 
1̂ 0* dated 3-6-gl after examining the case at length is  sen 
here wi th ’ for yo ur i nf or mat io ru

Copy of letter referred to above,

Sub;-As above
Hefs-President lElMIBiS letter No .Sl/® M U /A /cs/4  dt}^.r4_8l 

addressed to theCPC,

The request of fih.P T^,£rivastava stenographer Gr,f^-,425-70C 
<FP) under S\-\oC;)AlIV/IKr for assigning him seniority from 
A/cs to'non-Accrunts unit has been exanlned.Tn this 
connecti'^n it is-advised that th(^bove named employee,on

• being rendered surplus from DCf'^/A;f7/LTy was posted in the 
A/cs unit as an Administrative decision protecting his 
original seni^rlty.He holds his lien in n/cs unit which 
is  a separate seniority group. Once hls.-li.en fixed 'in-A/ci 
unit he cannot be transferred to another seniority 
group even on request being in intermediate graae of 
P%426-70o(R^’ ) and thus he has to seek promotion to next 
higher grade in his accounts seniority group.

A
. y
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t ■
The General Manager, 

iferthern Railway, 
Baroda House#
New D elhit ‘

Resoected Sir,

* ••

Sub:- i^peal against the decision of Personnel 
Branch, N .R ., BarociTa House, New Delhi.

Having aggti-eved-with the decision of G..M, (p)^

I ^proach  your goodself viith the following facts to 
intervene in the matter and do justice to the ^p lic a n t

1) Ihat I was recruited through Railway Service 
Cornmi s si o n ,' Allahabad as. Stenographer and was 
posted in the office of D.C.O.S./AMV-LKO (now I^y.COS) 
on 3 0 ,6 .8 8  in grade Rs.80-220 i y G .M , ( p )  as in those 

days selection was used to be region wise as I had 
applied for A LD /M ^ & Ludcnovj Region and accordingly 
I v;as posted In  Lucknow, (copy enclosed),

2) lb at after about years on coming bade on reserstion 
of the permanent incumbent from KDSO/LKO with s'>me

case, I was directed to report to G,. Fi.(p) office  
New Delhi as I was declared surplus in that office  

because there was no other post of steno there, 
vwereas S/Shri Ved Prakash Bhatnegar & Rej:‘ndar 

Nath ^ a n d  .(S,Jfo,8 & 9 of R .S .C . Penel) wiio were junior 
to me in Lucknow were allowed to remain in LuckhbiA; arc 
they are still vjorking in Lucknov; Divn, As. a natter of 
rule and in the interest of lustice, junior rrcst 
man i ,e ,  Shri %ianc  ̂ (S ,K o .9 ) should have Been directed 

tc report to G ,M ,(p ) for further posting, T>-4r-

3 } . That on my reoo ^in-a to G,,M,(p) o ffice  I was Dosted 
i|n pie P .A . k C .A .o ; ,  N .£ ., New Delhi vide G .M .{p )*s  
letter No,940-®/95 (E iid ) dated 3*1 «1958 and* since tlier 
I am working in Accounts Departnient*' I never re'^uestec 
G.M, (P) for ,my posting in ^ c o u n t s  Department * I 
simply obeyed the orders of my posting to V ^ s .  
Dfpartment altiiou^ I had requested the Dealer to

4) Ihat, in 1965 I was selected for promotion
Rs. 210-425. (now 1400-2300)' and was transferred and , -

■ D O S t e d  in Sr. ^ /c s . Officer;-, N .R ., AlaMr-a^, LucknoW 
. vide FA & C^/Adm n. S .0 ,0 .  Ito.'332 dated 5 ,6 ,6 5  

and since then I an̂  working in I^ckrow i .e .  for ■ 
about 22 y e ^ s  and have settled dov-fn in Ijucknovj and 
have-built a-house b y ' t ^ i n g  advance i .e .  H .B .A . 

fron^ Railway.

5)- That I  a*n senior most steno for promotion to
. arade f?s,20G0-3200 in A /cs , B^artm ent as well as 
in Lucknow Division and Work^c^JS on executive /

. . . ■ ' Contd,, . , 2
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 ̂ 6) Ihat there is |?ost ®f ^gengsf^hsr of grade
. . ‘ Es.2000-3200 in Lyckftowlas*'^acle is given only

i (T̂  {V]ĉ  the steno/CAe attached with Level 1 Officers
^ ‘ anc? all level .1 offic-r-rs i .e .  4 FA & CAO are working

in HQ. Office and it is not expected that
. . level I>^fficer& will be posted in Lucknow in near

future 4nd before my retirement. 1 , therefore# 
requested fekafe G,Mo(P) to assign me seniority on the 
executive side according to R .S .C , panel as I 
originally belonged to executive side and my transfer 
to FA & C ^ * s  office was In administr-tive 
convenience, vide G ,M .(p)*s letter Ho,940E/95(Eiid) 
dated 24 ,2 ,1958 addressed to PA h CAO (copy enclosed)/- 
ao that I may get promotion in grade l?s«2000-3200 
on executive side as 4-6 s6enos/CAs junior to me are 
working on executive side in Lucknow* .But the G,M ,(P) 
has turned down my request vide his letter No,940-S/95 

. (Eiid) P t .II  dated 17,12,1988? sroriveyed vide 
Jr. Accounts Officer/^Mmn*s letter No.80 ^ ? /C /5 /1 7  
dated 22 ,12 ,6 ; (copy enclosed),

7) It may be mentioned that one Shri Raj Kumar,the then 
C^yFA & CilO, M.R*, New Delhi was taken on executive 
side v;ithout losing seniority ,p£ '‘jrts '4/cs-; "'Bap"di ttrref^

•> He \̂ as purely ly'cs. hand was taken by then CPO on the
request of the 'then PA &' C ^ .  Siri Raj Kumar retired 
from G.M ,*s office Sr. Scale Officer, while I 
originally belonged to'executive side but being denied 
justice by not taking me on executive side and 
giving me promotion afe Lucknow, .

8) Tnat I am empanelled roan for promotion in grade 
Ss,2000-3200 but could not ac c ^t  my oromotlon at 
Delhi at this advanced age and bad health in V c s , 
side wnere also junior to me are working g^;ade

Ps,2000-3200.

9) Til at I carried out two transfer orders one frcm.LKO.
. . to Delhi in 1958 & second from Belhi to Lucknow in

1965 but at tnis advanced ^ge of 56 years it is  . 
difficult for me to leave my family and oum house,̂ ^̂ ,.̂ '

• am due retirement in 1 /90 ,
f -

If therefore# request your honour to

.. i) either combine the seniority of ^/cs» & Executive
^  . as is prevalent in W,E.R1y ^ or. • . .

grade fe<.2000-3200 may be got transferred 
^  temporarily.till my retirement from ..Vcs,' Department

Sĵ  vfnere my juniors are working

^  s'j »̂Trv*.cr4 T r*, 4-1-. t.i T T.t-T *1 T t ii c4- *? /

Dated 4 .1 .* 8 8 . ■ ' (P-No Srivastava )
C .A ,/S r .D .A .O ., N.R,,LKO

- 2 -

in this way I will get justice from your-benign 
hands and v;ill pray for your future prosperity and

Your^ |eithfullY,
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IN THE HON*BLE CENTRMi ^MIMISTR^^'IVE TRIBUN^^

'ciiactriT' iENCH, iitjckijow

- . „ , . .,v\ J :f ... M \H 1 ^  0 r^y 

Hiscellaneous %>plicatlon ot 1990

m  Ito. 143 ©£ 1989 (L)

Frem Margin Srivestava • • • • • • • •

Vs.

Unloa of India & Others • • • • • • • , « • • • • « « • « •  Hesponclente/

Oppesite Parties

^P L 3C m O W  FOR ^CGE^BCTG TOE GOUt^ KBPLY OH RECORD

that for the factSf reasons anfl clrGtanstances 

wentlcmfka la the eounter reply, it ia most hunfcly 

preyed that this Hon*ble Tribunal may grseiously be 

pleased t© recall the ori$er« date<l! 18*4»9G fixing 

ex parte heerlng, and be further pleasefl to pass the 

orders for accepting the connter reply on record, as

the delay iis filing the counter reply is bona fMe 
and not deliberete. Such further order t^ich may €c»em 

fit and proper in the circumst^ces of the case be 

also passed.

( B.K, SHUKL4 )

- ,'HavoGate,-

Coi^sel for Opposite parties 1 t© 4

LUCKî OW* Bî ÊED 

•Jane, ;  1990

r:-



Is  ms HOH*BLB CEMTR  ̂ toMlHlSTR^lVg TRISOflJC
1

CIRCUIT m m a , Lmiximii
Ii
I

OA 143 o£ 1^89 (li)

Prem Marain Srivastava .%pli<saat

vs*
1
I

tlnioi  ̂ laSia & others • • • t ] • • • • • • • * » • • •  »HespoiideAt3

- , . 1  
’ I

I
I

comigjR s m ^  oi b e h w  of qpposto p ^ i b s  m  i to 4
1 ■ . ■. -

I# atged aib#ttt— ycar^T̂

-ton oi -

as

! •

^ ^ ----- r presently posted
I
1
I

Sorthem Rallwar#

; ■ ■ I

, moBt respectjStally showeth as \miler$-
1
I
I
I

That t have li^eA iuly authorised on

behlaf @£ the respoî Seiiitts 1 to 4 te file the
I1

isnstant reply* 1 have, carefully penase^ the
I

recerSs of the last ̂ t  case, md thtis fully
1
I

aequaimted with the £ ^ts  ®£ the £ase deposed
1
1

. , i

belew#

2» ^ a t  I have rea^ the contents ®f the



V

appllctatioii under reply aioa^ with th« annea«r«8

filed by ttw applicant, an<i have iahder«t®od the

t

coiiteiits thereof*

3* Biat the contents ©f paras I, 2 and 3 need

no c<m«»Tlts*

4* Biat the para 4 of the applieation is bei^g

replied as \inder i

(1) OSiat the contents @f para 4*1 are not

disputed because they are aatter of record*

(2) fhat the contents of para 4«2 iit«^

rtii- I

no coiMneiits*
j

(3) ftiat the contents of para 4«3 are

not being replied because the relevant record is not 

traceable at present being as old as of 1957«

(4) •0ti&t la reply to para 4*4, it is

Stated that no remarks c ^  be offered la the absence 

of relevant record, as the saaie is not tracea&le at 

presant being as old M  of 1957*'

(5) Hiat in reply to para 4»5, it is stated

t

that the contentii of para under reply are admitted to 

the octant that the letter «ated 8. 7^7 « «



w3«»

as a policy deeisidn* I lihythimg co!itrac3f t& it

is ieai«d«

(6) Hiat the contmts •£ para 4*6 nmeA

QO ®<̂ me!iits as the same is a matter̂  of recoxni.

(7) Hhat the contents o€ para 4*7 are

formal im nature  ̂ and ibherefore, meed no eoiaaie!)ts, 

(8) fhat the eonteats of para 4«8 are
4

not being replies^ as the relevant receri is not 

tracec^le*

at la reply to para 4*9 of the
.j-j ■*' ...

applieati®ii« it is stated that the contents of the
I  t

para tmder reply are i«lnled t© the extent that the
I

applicant being rendered surplus from

I ^

tincknoif» was posted in llccounts as an ad)»lnlstrative

t f
decision. He hol<is his lien in ^scoimts unit only 

beidg a separate nnit« anS as sneh he c^not be 

transferred to another

(10) Ihat the contents of para 4*1©

need no ©oinments be lag the matter of record.



sy/ 
A

(11) Hiat the Gomtents of para 4«11 are

< .11’: .

admitted, and It is to l̂ e meotidaei here that the 

seniority of the stenograi^ers in Horthem Railway 

ia aoceunte unit ai^ in eKeciative side are separate

ri#it f r ^  the begianing.

!

(12) that the eoatents o€ para 4«12 need

I’"- =

I

no eoiisients being form^ in nat^are*

(13) the eaatents of para 4.13 need 

no comments being forfBax in nature*
I

I

(14) fhat the aTermeht® made in para

fJI. .(

4«14 of the application are not admitted^ as the

I

appliaant was posted iii the aceoxints tinit as an

i

^ministrative decision* So it is quite natural 

that whatever avenues for pronMrt:ion in aecoimts unit

were made available to hitn, and in fact the appiioent,

i

who was initially appointed as a stenographer in

1

grade Is* 8O-22O/12OO»204O« r e ^ e d  upto grade 

IIS* 1600.2660*

(15) iSiat the eoutents of para 4*1S are

r“ - f*"' .-t.,

wrong« henee vehemently; denied^ as per GH(P)*s letter

I



• s .  :

940-S/95*Xl/BiljDj iated 3«6«81, Xt was 

c«RiBiaaleated to the applicant that ha was in accouiats

I

taait as an aflninlstr^ive deei8iM« and he holds 

a lien la asGounts «nit only* So the question o€ his 

proraotiom oit the basis o£ seniority o£ stenographers
I

■laiatained in the office of the BiTisloiial Railway
i

Manager^ litieknow# does not arise.

(16) ^ a t  in reply to para 4«16« it
A

is sid^itted that t^e applicant wts considered for
♦f

pr<]«otion in the higher grade 2000«3200« but he 

refused to join on the pr©in©ted post which occured 

in Delhi* H true e®py of the letter, dated ll*»S»»e8  ̂

h '̂ which the petitioner refused his promotion is 

being annexed as ^nexure ffe* lUl to this reply*

(17) fhat in reply to para 4*17 of the 

application« it is stated that Jto the circuittstances
I

©f the facts explained in the above para, it was the

i

applicant himself ^ o  refused to join on the promoted

I

post« ^ d  so for this railway administration cannot 

be blained*

«»6«»
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(18) in repXi' to p^ra 4*16» it
I

\ i '• ( 
is stated that It is ai» «xt^2.ished policy ®f

I

Northern that seniority of stenogra{diers
I

■  i

working in executive md aeeotmts units are separate*

A

So the promotion of the petitioner in the higher

graSe was to be done in the accounts lanit only,

1

and as explained in the alcove pare that one vacancy 

♦ ' ■ * 
in the grede of te«2000«*3200 existed in Delhi, but

I

the petitioner refused to Join it, em& he hjjsiself

denied his prc»iH:>tion»

i

(19) ihat in reply to para 4*i9# it is

,.K  ....

stated that the respondents No* S to 8 are working
I

in the executive side having no concern with the

1

accounts unit*

i

! -

(20) O^at in reply to para 4*20, it is

.  I
I

stated that the narab of the applicant was considered
I ‘  j

I

for pr«ffiM3)tion in the higher grade of 2000*3200, but
t

, !

it was the petitioner his)sel€ who refused to inove out
1 /
I

of I^know, and for this railway adiainistration
i

cannot be blamed* i
f I

1

i

(21) That in reply to para 4*21, it is

!



-J

atat«^ tliat tlie points raised in this para azre not

a^ralttedl as the petitioner was transferred t© aeeeunts

fiepartwefit as an aamieiistrative SeGisiera, g© the

gnestl©*! of giving him the benefits ®f seniority

in the executive s l ^  ^oes not arise, as he holis

his lien in the acc^wts tmit« which is a seper^e

mnit having its oim rules and regulations regariing

pronaotions/seniority and transfer etc*

(22) Chat in reply to para 4»22^ it is

stated that the aveonents made therein are adraitt<^
I

to the extent that there is no higher graie post of 

stenographer in grade f(s«20OO«*32OO in accounts i<^artment 

at I«Leknoi»« Hoirever  ̂ it is to be inentioned here
I

that the petitioner was considered for protnotion in 

the higher grade post which existed at Headquarter 

Office* Slew Delhi, but the petitioner showed his 

inability to move out of Zjucknow*

(23) !Ctiat the contents of para 4*23 need

no con«nents« as the ŝ aae is a matter of arguement

before the Hon'ble Court*

(24) That in reply to para 4*24, it is

•8 .
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stated that ttee averment* maie ia this para are 

aimitted t@ the extent that in Hortheni Raiiva;

the seni@rit7 of c o u n ts  unit aus executive side

1

is being maintaitied separ^eljf.

(25) ®hat iB reply to'para 4,25, it is

i ‘

stated that the points raised in the para under reply 

are denied to the < ^ent that the stenographers

I Jte

who are working in the aecetuits department, ti^rthem

Railway, are generally considered for promotion in
i # t

the next higher grade according to the rales« Jji

f®et the petitioner was appointed as a stenogr^her

!

in the grade fis*80«220/1200«»2040, now working Ia

I

grade 1600*2660, and even hiis name was considered 

tor higher grade Is* 2^00*3200, thus it is quite clear 

that the avenues of proiootion in accounts departOTent

are available, and so far as promotion of respondents

f ' t

I30« 5 to 3 is concerned, belong to the i»ecutive
f

dide* So they have to be governed acKiording to the 

rules ^ d  regulations; of their unit i*e* «Kecutive side, 

which is ^ separate u$it*

(26) That is reply t© para 4*26, it is

-9-



o

^-9•
1

stated that the avexisents maSe in the para under reply

I

are totally denied as the petitioner hoMs his lien 

in aecomnts Separtmeht« and his transfer in the accounts

department was ^  administrative d^ecision* S® he has
1

I

te observe the prcmotion s^nues in the aeeoonts department* 

In fact the applicanty^petitioner was considered'for 

proiDotion in the higher grade« but he himself refused te

I

move out of Lticknow*

(27) IhatilR reply te para 4 .27, It is

A

Stated that the s«niiia» averments made therein are

totally denied^ as it wlss conveyed to the petitioner

vide office letter Ho* ^O/^ii^C/5/17, dated 22m12»83.»

that the applicant holdsi his lien in accounts unit only«

where a separate seniori^ list is being maintained.

Once his lien is fixed in accounts unit« he cannot be

transferred t© other units* fhus contention of the

petitioner tliat he holds his lien in coieeeutive side is

totally out of context* h true copy of letter^ dated

22-12-81 is being annexed as ^nexure Sto. R*»2 to this

reply.

(28) Otiat in Iceply to para 4*28, it is

•.10.
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statei that the p®iats raised in this para are not 

a d m i t t e d , i #  accounts department,

had its own rales and policies regariing the

promotion from one grade to another graie in any 

category. So the petitioner who is working as a 

stenographer in the accounts department has to 

observe the avenues avail^le  £®r promotion in the 

accounts dtepartiaent, which ari to be governed by the 

rules and policies fe r  proiDOtion In the accounts 

departimnt^ which is 4 unit having no

cotiÂ iiied seniority as existing in the executive side*

(29) fhat the contents of para 4.29

need no conimehts.

(30) Hiat in reply to para 4«30, it is

r’ : (
i

stated that the contents oi para under reply nc»ed no 

conments. However* it be mentioned here that the 

vacancy of stenographer in grs^e fit*2000-3200 (Hi?S> 

racists in the Headqu^^er Office of accounts 4tepartment# 

and as the petitioner himself has shown his inability 

to move out of Lucknow, the railway administration 

cannot be blamed for not giving him a higher grade in

question*

-11«
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(31) fhat ia reply t@ ptira 4«31, it is

I

stated that tke avei^eats raaie herein are <3eaiei* ‘

i ■ ■

It is further stated that the aaiae of the petitioner

i

was <3@!isi<§erei for j^r@m®tion in the higher grade 

fo* 2000-3200* hut he himself refmsed to jdisi the 

saaie« because the saii post was available is Headquarter
j

Off ice# ^ew Delhi, mw as the petitioner is going 

te retire isi July 1^90# he has file<9 the present 

appXieation t© seek his promotion in higher grade, io

that the benefit pensioti/lea^e encadhmeht m&y be

i

available to him at the enhancei rate« ”

j

<32) that iM reply t© para 4.32; it is

stated that the*representation, iated 4-1•SB seems 

to have î ot been receivedl in the office*

\

i

5« ^ a t  the Contents of para 5 of the appliciatioQ
i

are wrong, false, f^riaateS and baseless, hence 

veiheiQently denied, fhe ai^lieant has no cause of

t
action to file the present application* the grounds

t ^ e n  in the application are false« fabricated and

! t

frivolous, and are not sustaia^le ia the eyes of
I ‘ ,

law« such the application deserves to be

I

I -12- ( -
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dismissed throughout.

6« that the contents of para 6 of the application

need n® comniGnts except t© state that annexures 8

atid 9 are not availotole in the office of railway
•t ■ f \

adraimistration*

7* That the contents ©f para 7 of the application

need no eofaojents*

i.

8 , That in reply to para 8 of the application#

;i I

I
it is staged that the applicant does not deseacve

i

any relief as pr^ed.j The application as such is

i  '

l i ^ l e  to be dismissed throu#iout.

9* That the contents of para 9 of the application

need no comments*

1@« 0!hat the'contents of para 10 of the application

i

need no coiSEsents#
I

!

11« ®iat the contents ©f para 11 of the application

,, I *■ .

need no comments. i

i

12. . That the contents @f para 12 of the application

-13-
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need no eoianents*

13* Ifiat the above noted case was fixed

before the Hon'ble Tribtinal ora 1S»4«90« <M that 

the Hon*ble Tribunal was pleasCd to allow

4 weeks tltae £or filing this counter reply* fhe
\

Ho!i*ble Tribanal was farther pleased to pass the

orders that in oase the counter repljf is not filed

1

within the stipulated tlsQe« the railway s^ministration 

shall forfeit the right to file the same. It is 

^ery htanibly subiaitted that in the instant ease the 

records of 19S6-57 were to be searched as the same 

were very old, that too from Headquarter office^

£lew DAlhi* Due to the entire collection of conaaents

-w- +•'.

and requisite papers« this reply could not be filed

1

within the stipulated period* ^ d  vide order« dated

 ̂ ..

18-4-90* the case is fixed for ex parte hearing on 

28">6«i90*

14« Tti&t in the circumstances stated in t^e

above para, it is desired in the interest of justice 

that this Hon'ble Tribunal be pleased to recall 

the order, dated 13*4«90, and be further pleased
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t& pass the ©rders for accepting this eotmter

reply on recora.

Chief Aooounts (,)fficer 

M. Rly. Baroda Houŝ , 

Sditi.

v s r if ic ^ iq h

I, {J Ŝ Axuryŷ -Ô  0^ ‘̂ y C-At> j Q
N{4̂ r̂ efi0Vv'

Nortfeera Railway^ Ĵjaektioŵ  <lo hereby verify that

the contents of paras / to~  ̂^ are troe

to personal knowleSge^ ami those of paras^

------ are base<3 on the knowleclge «3erived froa

perusal of records relating to the instant ease 

kept la the official custody of the answering 

respoQ^eitts* laothing material has bee» concealed  ̂

and no part of It is false*

Signed and verified on this 

^ay of June 1990, at

/|-Rl

luiV s  )

D̂ ?. Baroda
■ !' • II



IN THE HON’SLE CENTRAL ADMINI3TR^TIV£ TRIBUNAL 
CIRCUIT BENCH, Lt'CK̂ ?OW 

OA 143 of 1989 (L)

Prem Nar?ir SrivAst^va »

VS. I  ̂̂
Union of Indie & o t h e r s •R«sponaents

Mnexur® Nto« ^

I

The P .A , & C,A,0,/Adnin, 
N .R ., Baro<da House^
New D^lhi,

Through t- Proper diannel, i

Sir, i ^

CA/Sr.DAO/I^DLS informed mje on phone on date 
that I am being promoted in grade Rs.2000-3200 in a 
leave vcancy at Delhi. In this'connection I would 
request your goodself that my IfamiJ.y circumstances 
do not permit me to accept proinotion out of Lucknow.

'‘I '■ ■•ill

Dated 11 ,5 .88 .

No,79/Adm/36

I  Yours
)

J (P .N , Sj?ivastava)
I CVSr.DAO/LKO.

Dated 11 ,5 .88

Forwarded to FA & CAD/4*afimn. fcir consideration and
favourable action./ r'.

iv\h
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IN THK MO»*BIJS CKNTR AL «>mNISTH^IVE TRIBUNAL 
CIRCUIT BE!«CH, tiUCKNOW 

OA I«»« 143 of 1999 (L)
Prem Narsln Srlvastava ................... ..Applicant

V»*
Union of Indlft & O t h e r s . . . R a e p o n d e n t s  

i^n«xur« ifo, R- 2^

V

/■;

m m -

rortfH.'rn 1 allv̂ ay 
Hoadnuartftr 3 C'ffico

HnusQ,New Dolhl

f’o.B0Ar-l!/C/5/17

Tho Senior Accounts ^fflcer(W ), ‘
Alanbagh, Lucknow,

Iub:-lieprosontatlnn of vfiatava stor^grr=.;jhc'r
of ynui' offlco,

l!cf;-Ynur lottor ?!o.Cl/M !!/b/4/n ‘ p. (^ated 21-lO-oli-n-nu,^

Tn continu^tlfin of this offlco letter of e von TM. <’ntc"' 
24-10-31 nddrossec’. to G.M. (P ) nnr̂  copv enf^nrsod to you, 
a copy ofOM(P)'3 iGttor t’o.940-E/96/ETTr/pt. TT (?atof’ 

l7-l2-nl on tho suLjcct clto^’ abovo is sent hcroi^lth-^i 
«hri P.r.Srlvastava stonoi^rapher Gr, p-.425-700(R-) of 
yo'41’ offlcQ.nay ^^lease 1»g li^fcrmcd accordincly*

( n.llnshyan )
Jr. Accounts rfflc  r//>t'nn. I A/As above

»

Copy of letter refi rre'; to above,

^ub:»As abovu
Rufi-Your letters No»80M M /G/5/17 datod 2C;^8-Rl,2-9-Cl 

and 24-10-81,

 ̂ slnillm rcprosentatioM fron thu a.;ovo named c-npLryeo 
\;a 3 C’urliuj rucolvtx' tluouth vlt'o I j w;:jV.’c nt IH-.KU LUO, A 

copy of the reply J ssued to tiiu Uenui ai iiecrctiiry,
Kcw Dolhl In tfiis rei;£a’d unda: ttils office lettoj of ovon 
No, datod 3-0-Ql after oxtMiiimnc liia oaso at lanjith Is sen* 
horcvlth for ynur Inf or mat Ion,

Copy of letttir roforrai to above,

tubt-/. s a)»nvei
Reft-President UllMLas It-lTui' rin.Gl/UiM'J/A •''cs/4 dtjlif;!-4-C 

addrussod to thuGPr,

Tho request of -h.p r.Crlvn^tnva stono^rnphcr G^.^,42f,-70o 
(rr) undar for asslsnlnc him seniority from
/•/cs to' non-Accf'unts uni+ hns boon examined.Tn this 
connoctl''n it is a(1vlsori tli'it thc^ibovo nnmod enployonjon 
bem^i I'crdorcd surplLia from was posted In tlie
A/cs'^unlt as an Adinlnistrativo <loclsloT protecting his 
o rU ln al  soni-^rlty.M<: hnids his liun in u/cs unit which 
Is  a separate seniority c^'oup. once hls,-li.en fixed 'in A/cf- 
unlt hG' cannot be trnnsferrod to another seniority 
croup oven on roimst bein;; in lntoM:,cr’ late j;rado of 
p-.425-700(Uw ) ar>' lic has to ^ ’gIc jtfoiinticn to next
i.l^her grace. In hla accounts sento.’ ity gjoup.

-C'

1
r.f

m

A
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Before the Central Administrative Tribunal, Alla^bad , 
Circuit Bench at Lucknow. (

Re-Application.
j

In r e :

Petition-No.OA 143 of 1989. (L)

'Sons of Late Prem 
INarain Srivastava.

1.. Smt.Kamlesh Ktjiraar, widow of Late
j

Prem Narain Sri vast ava,

2* Sudhir Kumar Sri vast ava,'

3* Sanjaya Srivastava,

4. Km.Seema Srivastava, daughter of 

Late Prem Narain Srivastava, ,

All residents of C-156, Hajaji Puram,

Lucknow.

------------- A p p l i c a n t s

J I Versus

’  '  i

Union of Indii aod others* ------ Respondents

Rejoinder |to the Counter Application of j
Smt.Urmila Sharma, Deputy Chief Accounts Officer 
(G) ,Northeirn Railway,Baroda House,New Delhi 
filed on behalf of the opp-»parties No. 1 to 4.

I , Smt.Kriishna Kumari Srivastava, aged about 

53 years,; widow ô f Late Prem Narain Srivastava, resident 

of House No.C-l56^ Hajaji Puram, Lbcknow, ti^deponent 

do hereby solemnly affirm and state on oath as under:-

1. That the deponent is the wife ^o^'-^e deceased
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Sri Pretn Narain Srivastava and is well acquainted 

with the facts of\ the aforesaid case* She has 

perused the counter application through the counsel 

and understand the contents thereof* She is making 

reply accordingly* She has deputed Sri Sanjaya 

Srivastava, son of Late Prem Narain Srivastava 

to contact her counsel and attend the court as 

and when required. She is furnishing the rejoinder 

with the consent I of her sons S/Shri Sudhir Kumar 

Srivastava and S ^ ja y a  Srivastava* She is entitled 

to furnish the rejoinder on behalf of Kra.Seema 

Srivastava, daughter of Late Prem Narain Srivastava'
I 4

being a natural guardian*

I

2* That in reply to paras 1 to 3 of the counter 

application do niOt call for any comments*

3* 1* That in reply to para 4{1) to 4(2) of the 

counter, the contents are admitted to some extent*

The applicant was appointed as Stenographer scale 

is.80-220(CPC) in the Office of the District Controller 

of Stores, Northern Railway, Alambagh, Lucknow, vide 

Office Order No*;E/179 dated 2.5*1956*The applicant 

was appointed against the permanent vacancy as the 

post of Stenographer was permanent. The Office Order 

No*E/179 dated 2*3*1956 itself explanatory that 

the applicant was appointed against the non^ 

vacancy post* Photostat copy of an Office Order 

No*E/179 dated 2*5*1956 is enclosed and is marked as 

Annexure No*R“I *

3*2. That in reply to para 4(3) and 4(4) of the
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counter, it is subrnittedt that the contents of 

these paras are denied as the Service Books and 

Personal Files are the permanent record and these 

are made available upto 5 years after the retirement 

of the employee* This application was filed while 

the applicant wis in service* The respondents have 

furnished these ;remarks only to conceal the facts*

3*3* That in iJeply to para 4(5) of the counter, 

it is submitted that the seniority of Stenographers
j

of extra Divisional Offices situated at Lucknow was

combined thus the junior most Stenographer would
i

have been declared surplus but the juniors were

retained and senior was declared surplus and directed
i

to report to General Manager (P ), Baroda House, New 

Delhi for further orders

3i4« That in teply to para 4(6) of the counter, 

it is denied that it is a matter of record. Transfer 

from one cadre to another and one seniority unit to 

another seniority unit cannot be done until unless 

the written consent is obtained from the concerning 

employee* The applicant had completed 18 months 

continuous service under the control of District 

Controller of Store, Northern Railway, Alambagh, 

Lucknow, thus he would have been confirmed in terms
I

of Railway Board’ s letter No*

dated * Photostat copy is enclosed and
I

is marked as Anhexure No*R-2.

3*5* That in reply to para 4*7 of the counter, it 

is submitted that the contents of said para holds

good<
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3.6* That in repiy to para 4*8 of the counter, 

it is submitted tjhat the seniority list and Service 

Books of respondents N o .5 to 8 are self explanatory 

that they were jiiniors to the applicant.

3 .7 . That in r^ply to para 4(9) of the counter, 

it is submitted that the selection of Stenographers 

is being done through the Railway Service Commissions/ 

Railway Recruitmjfent Board and the select list sent 

to the General Manager for their posting. It will 

be a desparity. The senior is posted in such a Branch 

where there are Hess chances for promotion in higher 

grade. Originally the applicant was posted in 

Executive side and later on posted in Accounts Branch 

without any written request or consent*

3 .8 . That the contents of para 4(10) of the counter

hold good to sobe extent. The case of Sri Raj Kumar

is an example t 

side for furthe 

been mentioned

hat he was taken back in executive 

r avenue of promotion. Nothing has 

in the counter aboutthe transfer of

Sri Raj Kumar from Accounts to Executive side*

3. 9. That in reply to para 4(11) of the counter, 

it is submitted that the contents of said para hold go 

to some extent!* The Railway Boards have not framed 

the rules in tjhis respect. F.A. & C .A .O . is not 

competent to niake any rule in respect of Class-Ill 

Staff. The recruitment for Accounts department is 

made separately. The applicant was selected for 

executive side for Lucknow, Moradabad and Allahabad 

Division, thus his posting in Account at New Delhi was* 

against the rule, without
dny written request.
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3 .10 . That in reply to para 4(12) and 4(13) of 

the counter, it 'is submitted that the rules are 

fraiaed for the benefit of Staff. In respect of 

opposite parties No.5 to 8, it is stated that 

they were much junior to the applicant even then 

they have been {Promoted in scale of Rs.2000-3200 

whereas the applicant deprived off as he reached 

only grade Bs. 1600-2660*

3* 11. That in reply to para 4( 14) of the counter,
i

it is submitted that the decision was taken exparte

as the applicant was not accorded natural opportunity

to exercise his bption for further avenue of 

promotion. ,

i

3.12. That in reply to para 4( 15) of the counter,
i

it is submitted that the applicant was* holding his 

lien in executive side as originally he was appointed 

in executive side and later on transferred to Accounts 

side without obtaining written consent thus the
I

action was arbitrary. The Accounts Staff of 

Lucknow Division are working under the administrative 

control of Divisional Railway Manager, Northern 

Railway, Lucknow, thus the applicant is entitled
I

for promotion in executive side on the basis of 

seniority.

3 .13 . That in reply to para 4(16) and 4(17) of 

the counter, it is submitted that the applicant had 

refused his promotion as his promotion was done 

against the leave vacancy. Afterwards he was never 

promoted against the non-fortutions vacancy.

-5-

3.14. That in reply to para 4(18) and 4(19) of the
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counter, it is submitted that the applicant was 

originally appQinted in executive side and wrked 

more than 18 months, thus he was entitled to be 

confim^ed in executive side. His transfer to Accounts 

side was arbitrary and illegal as no natural 

opportunity was afforded to the applicant.

3 .15 . That in rbply to para 4(20) of the counter, 

it is submitted that the applicant was promoted 

against the fortutions vacancy (Leave vacancy) 

and never promoted against the non-fortutions 

vacancy hence thei question for refusal does not 

arise.

3 .16 . That in reply to para 4(21) of the counter,
i

it is subnaitted that the applicant was selected 

for executive side and the General Manager (P ) /

New Delhi ear marked for appointment in executive

i

side, thus the applicant was appointed in the
i •

Office of the District Controller of Stores, 

Northern Railway, Lucknow and after putting more 

than 18 months service in executive side, the 

applicant was transferred to Accounts Office at 

New Delhi without giving natural opportunity thus 

he holds his lien in executive side.

3 .17 . That in reply to para 4(22) and 4 (23 ) of 

the counter, it is submitted that the applicant
^ I

was never given promotion in scale Hs.20CX)-3200
!

against the non-fortutions vacancy hence the question 

does not arise to show inability to move out of



-7-

LucknoViT. The applicant was due to be retired from 

service on 31 .7 .1990, therefore he requested for 

his promotion in executive side being holding 

the lieu in executive as he was originally 

appointed in the Office of District Controller

of Stores from Deputy Controller of Stores,
i ^

Northern Railway, Alambagh, Lucknow, and the 
i ' , 

incumbents postfed after^srards as Stenographer in
S

that office have now been promoted in scale 

fe.2000-3200.

3 .18. That in reply to para 4(24) and 4 (25 ) of 

the counter, it Is  stated that the applicant was 

recruited for executive side thus his posting in 

Accounts is illegal. There are no such order of the

Railway Board to! maintain the separate seniority

, - i
of the Stenographers of Accounts and executive.

Where the separate recruitment is made for Accounts

department, there seniority is maintained separately.
1

The F.A. and C.AiO. has no jurisdiction to frame 

the rules in respect of seniority and promotion etc., 

in respect of Class-Ill staff.

3 .19. That in reply to para 4(20) of the counter, 

it is submitted the applicant neither selected for 

Accounts nor originally posted in Accounts thus it 

cannot be said that he holds his lien in Accounts.

The applicant had also not given his consent for 

transfer to Accounts unit thus his transfer to 

Accounts Unit is totally illegal and arbitrary.

)

3.20. That in reply to para 4(27) of the counter.
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it is stated that the decision taken by the
I

respondents vi^e letter No.80/Adm./C/5/17 dated
I

22.12.1981 does not cover with rule as the applicant
j

was selected for executive and originally appointed

!
in executive silde hence his transfer to Accounts
■ ■ 1

was illegal andi arbitrary. The applicant aggrieved
i
1

and preferred representations but those representation, 

are still pending and disposed off as yet.

3 .21. That in reply to para 4(28) of the counter,

i
it is submitted Jthat the Accounts department had

I

only its own rules in respect of staff selected 

exclusive for Acpunts department and not for the 

staff sent on deputation and transferred from other 

cadre or other unit. The applicant was transferred 

from executive tci Accounts only to cope with the 

TOrk and not pernjanently as no option was called 

for transfer to other unit.

I

3 .22 . That in re^ly to para 4(29) of the counter,

it is submitted ti|iat the contents of para 4(29)
i

of the original application are reiterated.

3 .23 . That in reply to para 4(3G) of the counter, 

it is submitted that the contents of said para are
I ' ■

denied as the petitioner was only considered for 

promotion against ihe fortutions vacancy and not 

for the non-fortutilons vacancy hence the question

for refusal does n0|t arise.
1
I

I

1
3.24. That in reply to para 4(31) of the counter.
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iti is subraitted that the applicant m̂ as due to

be retired from service, in July, 1990 and juniors

i

to him were promoted in scale te.2000-3200® against 

the clear vacancies though the applicant was

ignored for promotion in scale fe.2000-3200
!

thus he filed this application.

3 .25 . That in reply to para 4(32) of the counter,
I

it is submitted that the representation dated 

4 .1 .1988 routed through proper channel and the 

same followed with a reminder dated 12 .10.1988. 

This representation has not yet been disposed off 

hence denied.

4. That in r^ply to para 5 of the counter, 

it is submitted that the contents of said para 

are denied. The grounds as mentioned in para 5 of 

the original application are reiterated. The 

application has been admitted on the basis of

these grounds and-the same is maintainable.
i

t
I

5. That in rep;ly to para 6 of the counter, 

it is submitted that the Annexures No.8 and 9 

were routed tiirough the Senior Divisional Accounts 

Officer, Northern Railway, Hazratganj, Lucknow,

as the applicant was performing his(^ duty in his 

office. These representations have not been 

disposed off hence denied their acknov.Tledgement.

6. The contents,of para 7 of the counter 

hold good.
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reply to para 8 of the counter,

it is submitted that the applicant is entitled

for the relief 

in para 8.

8 . The con 

of the counter

9. That thi 

no comments as

, counter.

Lucknov?, dated, 
.4 .1991

as claimed in original application

tents of paras 9, 10, 11 and 12 

hold good.

,2 contents of paras 13 and 14 need 

the respondents have submitted the

Deponent.

I, Smt. 

do hereby veri 

%  -  

true to ray own 

on legal advicei

Verification.

Crishna Kumari Srivastava, the deponent 

y that the contents of paras

of this rejoinder are 

knowledge and those of paras ^

are believed by me to be true

Signed £ 

1991 at Luckno'A

nd verified this day of April,

Deponent.

i identify the deponent who 
has signed before me.



Cffice Order Fo.E/l79 rated 2.fTl956.

Shri Prem Karain Srivastava, after having 
declfired medically fit is appointed as a temporary 
Steriographsr ou Rs,80/- P.M. in grade Hs.80-22 with 
effect from 30 .6 .56  . Conse^uentjy the following 
arrangements are 0rcie:r'cd from the same date vi£. 30.6.56 - \'

1 .

2,

Shri Mahafjh I'ri. Qffig, Steno^ra^jher in gr. 
RS.8&-220 is reverted to bis substantive 
jyOSit ay iu (■■r.:dc>. 1?;^.80-160 .ind
t r^ in f i fe r ry< i t o  Ciiai'Ufv-;h

Shri Chandra Ehan Verma, Typist-Charba^^h 
13epot officiating in gr. B0-!^6O io r'^verteu 
to his substantive posi of Typi«t ^v. Ill 
gr. Ks.53~13C.

o  V I  -  xr n Pauuja- Typist Leave Reeerva 
'.vorking at Charbagh is: transferred back to 
Alarnba^^h.

S.d/-

jji stt. C 0 nt :r o 11 e r of St orar!, 
A1 j;ijhbagh, Lu c kncw,

Ccpy to the foliowing : ~

1.

2 .

3.

Workshop Accounts Officer™Mlambagh.

As stt. Controller.^ of-Storea- Charbagh. 

Asi'tt. Supdt. Genbjral.

Parties concerned.

I'istt* Centro] ler of Stores, 
""laxbagh, Luc^nov;.

. . . I . . , V ,  . .



noir.nLr'!! R/a

i'-

■!(i 
#;■ !ii

'! I

qn 0;'Cicc,

j Ni'.-,.' D'-i'v'-i,

■■I,', ■
/Kocl' f i7(F:Tl').

'Dafcodl ' - ' « ! ? - 7 r ; .

IQX Di'>d.:3io!';al 3i!p:rj,ntciK!';'Mt.r- wjcl 
J^toa nivi?(ion,al Offlcftro,

Northern P^dlwriy.

. >A  &  CAO(Q). ) i3,aro'J.a Hou".o, IJov; f'oL'i.l,

CMof kuii'bor, )

i Opp/, to SPiX?'Q)» : . •

Sexlnl >!o._,550..G.

S'.ib : Ccnjrirmrtlon of c^-aff oi'f.1 oiuting in Idghci- {?i-)>doG. ^

i  ' ■■■ ' • '
;i\ H coiY i’ailv'%y Board* n letter No .E(NG)T-60GM3/3'^ datr,.. 5 ,2 /72  la forwarded f  • 

 ̂ for lti^onna■^ion m'l action, Ti-ie DoanJ's? lottor daiod 12,6*71 roforrod,

■ijo therein \ m . v . Circ'ul.ai.od vid.r this office lott^or NoJ^1-E/2'^.IV(E17) dated 

20<,9.7V(UJn..,yj3). ,  .

I •'

DAiiVg nbovP), i:’ , I

iBajesh Bahndiir)

G<':'ncr-'\1 M,xnrty~cr ( P).

Co|̂ '<trO ; .1, rion(;rnl Socrct;.uy? UWHJ

I (\

Bunfjlow, Purichkuifin Î fid, Now TTlhi, 
2 , Xlit: Gcnort’J, Socrctar7/', NRMU, • 

n5-"fj Bab'iT Road, Now Do3M,
' V  B l u ' i  C ' n . n . ' i n ) i i  L ' ^ . l  S ' f i r u T t i a

' Arntt. fieia. Socy. UfiMlJ HjT.-U.wnr QH.. ’’'~35A 
>juth Colonŷ  Morndabad,

4. Ejlri J.P.Qi.-iuboy
î̂ ofldc.it Bidlding 25-26 Naka ltiiido3.a

■̂'-'lya GMjij/LiK'know,

Cr̂ - of KLy,Bdf(i\ttor No.,E(na)L-/^CN5/31 dtd.5,2.72 tr̂ m Shrl Dwarka 

Di'pctor, r.Gtt, Doard to Tnc Gonorol-Htnty^ors;- /JI Indiim lUj'o, It oi VH* f »i:|

£’i) ,l‘ CoT-'firraativ,; nf gtaff officiatijn^ ; , iiighoi' gTRfiog, :

. ' , t .. ‘ :
Ti continuation of \ho instnictione contai.no'd in letter of t/cn no. dt*

1- J-t. .. \ r' i_ o / '  __________________________________________________________ ^  it̂  iMrvBoa/'l -luGiro ohot.tho Vsen of etcLff wlio havo bcca pror.otfcd on rogvlaar beiai*
I b!) ':'cvi{;woi aftci’ comiicticii of one ycrx's c:w;tinuouj! ofi'g,' e.rvicr̂  even if ti f|' 

p̂'i-mnn-;nt vr.cojicy rlorn CDclst, vdth a vioy to dcco2'i:dninfc, tiif.dr ouitfibijUty , M 
Yo'.ontinn in t'lc- '̂rado. ' IV.o rc'dcvr chou3,d bo cor.iiiclc-'i c.U‘ly mi o. clc«irl̂  # ' I| 
continue U;o dr.ployco in ofiiMwct Cr I'cvci-t Idri, tfl/ir. ar«d .4®
a ?:'rir)d of 18 months of 4''f|j.j;ijr’;lco.. ji.wi?'.;' fallowed thiis pfocwiurdi M

no quu!;lion of dcn̂Lrig Vn<; bC:iofit3 of confirmt.icn to on onfOUjjxo on cOW* ,fl 
'('I- JT’3. I '-' ift-Nc.i.c. jr p-,irruun;t>t '/.scaîcrj- for rc-uion tW*- >}o
;it Ter conri rniatlcn. : ■ y

’’.IcinV-i- wl(.di;c! rcci'ipu.

• 1'

i j.

t'
:. iU

r



IN THE HON’BLE esraSCllASMlHISlFRATIVH-^miBUm H' H{/

eiaOUfT BENCH, LUCKNai

Mg P. NO. R q /^ of 1991 /
V

Inre;

O-A. N'» ^ V3
Smt. Kamlesh Kumar 8. others . . .

2 d  ( l )

Applicants

Union of India 8. others Respondents

APPLICATION FOR CLARIFICATION OF PARA- 6 

OF THE JUDGMENT & 0PJ3ER DATED 6 .9 .1991.

That the humble respondents 1 to 4 beg to

submit as under;- ;

1. That this Hon*ble Tribunal was pleased to 

pass the judgment 8. order dated 6 .9 .1991 in the

aboire noted case.

2. That the humble respondents 1 to 4 are con­

fused and not in a position to properly interpret

the verdicts given by this Hon'ble Tribunal in

k
Para-6 of the aforesaid judgment.



! 2 .

3. That, ther|efore» in the ends of justice

it is desired that ithis Hon*ble Court may graci-

i

oously be pleased to clarify the para-6 of the 

judgment & order dajted 6 .9 .1991  so as to enable 

the respondents 1 to 4 to comply the same.

Lucknow

Dated: (

- ADVOCATE 

COUNSEL FOR THE RESPOI'DEMTS 1 to4



N.R. V A K A L A T N A M A G V. 3

SeSaie
la the Court of

'yy?/r) / S"MnA

1 . / I  No Hi 3

 ̂LrrC>Ui'T^e^ci' 

Lc< c '/^  ertoK „

Defendant

Plaintiff

Versus

Claimant
^ppeiiiir
Petitioner

Defendant

rh c  President of India do hereby appoint and authorise Shr i . . . .

......... ..............................................................................................................................................................................................................................

*** to appear, act, appty, plead in and prosecute the above described suit/appeal/proceediugs on behalf of the Union 
of India to file and take back documents, to accept processes of the Court, to appoint and instruct 
Counsel, Advocate or Pleader, to  withdraw and deposit moneys and generally to represent the Union o f India in 
the above described suit/appeal/proceedings and to do all things incidental to such appearing, acting, applying 
Pleading and prosecuting for the Union o f India SUBJECT NEVERTHELESS to the condition that unless express 
au thority in thatbehalf has previously been obtained from the appropriate Officer o f the Government of India, the 
said Counsel/Advocate/Pleader or any Council, Advocate or Pleader appointed by him shall not with draw o r  
withdraw from or abandon whblly or partly the suit/appeal/claim/defence/proceedings against all or any 
defendants/respondents/appellant/plaintiff/opposite parties or enter into any agreement, settlement, or Compromise 
where by the suit/appeal/proceeding is/are wholly or partly adjusted or refer all or any matter or matters arising 
of in  dispute therein to arbitration PROVIDED THAT in exceptional circumstances when there is not sufficient timi» 
to consult such appropriate Officer of the Government of India and an omission to  settle or compromise w ould be 
definitely prejudicial to the interest ol the Government of India and said Pleader/Advocate of Counsel may enter 
into any agreement, settlement or comproniise whereby t t e  suit/appeal/proceeding is/are wholly or partly adjust 
an«i in every such case the said Counsel/Advocate/Pleader shall record and communicate forthwith to the said officer 
the special reasons for entering into the agreement, settlement or compromise.

• *  * The President hereby agrees to ratify all acts done by the aforesaid Shri . , .  S.m
ca. J .:. : ■...........................

In pursuance of this autnority. '

I

IN WITNESS WHERE OF these presents are duly executed for and on behalf of the President of 
Indian this t h e , ............................................... .............. .. j .............................................. 19

i
..........■■■” ' :

M, Ely.̂ Baroda House, h cv;

HRP.'RJW. (Pb. Bg.);DeIlii-35 -2.202/17-2-1988 -8,000 F.
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